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MINUTES OF THE MEETING No. 18/14 dated  31.7.2013   (PRE-PONED & HELD ON 30.07.2013) UNDER  THE CHAIRMANSHIP OF  Shri  V.K. Srivastava, Addl. DG
                               
LIST OF OFFICERS PRESENT IN THE MEETING  IS GIVEN BELOW:- 

 
1.         Shri Nand Lal,  Sr. Development Officer, Department of Industrial Policy  and Promotion, Udyog Bhawan, New Delhi
 
2.         Shri Jasbir Singh, Consultant, Department of C&PC (Chem. Div), Shastri Bhawan, New Delhi.
 
3.         Shri P.P. Srivastava, Jt. Industrial Adviser, Department of C&PC (Chem Div), Shastri Bhavan, New Delhi
 
4.         Shri Daya Shankar, Deputy Director General of Foreign Trade, Norms Committee-IV, Office of DGFT, Udyog Bhawan, New Delhi
 
Further, Shri G. Saravanan, Foreign Trade Development Officer, Norms Committee-IV, Office of DGFT, Udyog Bhawan, New Delhi, was also present in the meeting.
  
The Committee first considered minutes of the Norms Committee Meeting No.17                                                                                                       
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for confirmation and confirmed and adopted the same without any change.
 
Case No M-101
NC No.18/14
Dated 31.07.2013

M/s Artek Surfin Chemical Limited, Mumbai
 F.No.01/83/50/522/AM11/DES-IV
RLA No. 01/83/050/522/AM11
Lic.No.0310596113 dated 11.10.2010
 

 
Committee considered the case as per Agenda. Based on the written clarification/recommendation furnished by TA, C&PC (Chemicals) vide their note dated 17.07.2013, Committee decided to amend the description of export item and input items, as under:-
 
Export Item:
 
From (Export Item) To (Export Item)
Surfactant 262 (2.5X) (Containing 0.08%
% Tekno CAC 84 and 2/25% Dicolloy CU E-
100 Fold)

Surfactant 273 (2.5X)

 
Input Items:
 
From (Input Item) To (Input Item)
Tekno CAC 84 (Synthetic Organic Dyestuff
basic dye)

Tekno CAC 84

Dicolloy CU E-100 Fold (Benzyl-
Diethylenetriamin-Chloride)

Dicolloy CU E-100 Fold

 
The quantities mentioned against the export and import items in the NC Meeting No. 37/83 dated 15.12.2010 shall remain the same without any change.  This is only for regularization purpose.  No further export or import shall be allowed under this license, as the same has already expired.
 
RLA concerned may take necessary action under Para 4.7 of HBP as per above decision of NORMS COMMITTEE
 
 
 
Case No M-102
NC No.18/14
Dated 31.07.2013

M/s Shital Industries Pvt. Limited
F.No. 01/83/50/642/AM13/DES-IV
License No. 0810115889  dated 23.10.2012
 

 
Committee considered the case as per Agenda and decided to defer the case as TA, C&PC (Chemicals) sought more time for examination.  Re-listed for 28.08.2013.
 
Case No M-103
NC No.18/14
Dated 31.07.2013

M/s Shital Industries Pvt. Limited
F.No. 01/83/50/519/AM13/DES-IV
License No. 0810114604  dated 28.08.2012
 

 
Committee considered the case as per Agenda and decided to defer the case as TA, C&PC (Chemicals) sought more time for examination.  Re-listed for 28.08.2013.
 
Case No M-104
NC No.18/14
Dated 31.07.2013

M/s Shital Industries Pvt. Limited
F.No. 01/83/50/779/AM13/DES-IV
License No. 0810116620   dated  04.12.2012
 

 
Committee considered the case as per Agenda and decided to defer the case as TA, C&PC (Chemicals) sought more time for examination.  Re-listed for 28.08.2013.
 
Case No M-105
NC No.18/14
Dated 31.07.2013

M/s United Phosphorous Limited, Mumbai
F.No. 01/83/50/305/AM10/DES-IV/Pt
License No. 0310528856   dated 15.07.2009
 

 
Committee considered the case as per Agenda.    Based on the written clarification/recommendation furnished by TA, C&PC (Chemicals) vide their note dated 30.07.2013, Committee decided to amend the description of Export Item, as under:-
 
From (Export Item) To (Export Item)
Mancozeb 80% Mancozeb 80% WP (Mancozeb 80 WP)

 
Other quantities and descriptions in respect of other items mentioned in the NC Meeting No.17/83 dated 22.07.2009. This is only for regularization purpose.  No further export or imports shall be allowed under this license, as the same has already expired.
 
 
 
Case No M-106
NC No.18/14
Dated 31.07.2013

M/s Accumetric Silicones Pvt. Limited, Tamil Nadu
F.No. 01/83/050/527/AM13/DES-IV
RLA No. 04/24/040/88/AM13
License No. 0410139345    dated 31.08.2012
 

 
Committee considered the case as per Agenda.    Based on the written clarification/recommendation furnished by TA, C&PC (PC Division) vide their O.M. No. 46011/81/2011-PC-II dated 24.06.2013, Committee decided to approve the norms, as under:-
 
Export Item Quantity Import Item Quantity
1. Silicone Sealants 1 Kg. Silicone Rubber 0.97 Kg.
2. Catridges Set consisting of
catridge, Piston & Nozzle

1 Set Relevant Catridges
Set consisting of
catridge, Piston &
Nozzle

Net to Net

 
RLA concerned may take necessary action under Para 4.7 of HBP as per above decision of NORMS COMMITTEE
 
Case No M-107
NC No.18/14
Dated 31.07.2013

M/s Hitaichi KK Mafg. Co. Pvt. Limited, Kolkata
F.No. 01/83/050/773/AM12/DES-IV/Pt.
License No. 0210172023   dated 06.01.2012
 

 
Committee considered the case as per Agenda and decided to defer the case for want of more details and information.  Re-listed for 07.08.2013.
 
Case No M-108
NC No.18/14
Dated 31.07.2013

M/s K.V. Fire Chemicals (I) Pvt. Limited
F.No. 01/83/050/1029/AM07/DES-III/IV
RLA No. 03/94/40/482/AM07
License No.  0310401152 dated 26.09.2006
 

 
Committee considered the case as per Agenda. Based on the written recommendation of Technical Authority, C&PC (Chemicals) vide their U.O. No. 14010/172/2011-Ch.II dated 28.05.2013, Committee decided to re-consider and approve norms as under:-
 
 

Item of Export Quantity Item of Import Quantity
Fire Fighting Chemical Namely – AFFF
3% Foam Concentrate Net Content of
a) Flourinated Surfactant – 2400 Kg.
b) Butyl Carbitol – 9600 Kg.

80,000 Lt. Flourinated Surfactant (Surface Active
Agent)

2448 Kg.

Butyl Carbitol 9792 Kg

Fire Fighting Chemical Namely – AFFF
6% Foam Concentrate Net Content of
a) Flourinated Surfactant – 640 Kg.
b) Butyl Carbitol – 2560 Kg.

32,000 Lt. Flourinated Surfactant (Surface Active
Agent)

652.80  Kg.
 
 
 

Butyl Carbitol 2611.20 Kg.

 
The above decision is only for regularization purpose.  No further exports or imports shall be allowed under this license, as the same has already expired. 
 
This decision would supersede the earlier decisions of NC Meeting No. 33/82 dated 29.11.2006, 14/09 dated 2.7.08, 17/10 dated 22.07.2009 and decision of NC Meeting dated 11.07.2012.
 
RLA, Mumbai, to take necessary action under Para 4.7 of HBP as per above decision of Norms Committee (with reference to their letter No. 03/94/040/482/AM07/22 dated 29.8.2012).
 
Case No M-109
NC No.18/14
Dated 31.07.2013

M/s Banco Products (I) Limited, Vadodara
F.No. 01/83/50/8/AM09/DES-IV/Pt
License No. 0210172023   dated 06.01.2012
 

 
Committee considered the case as per Agenda and decided to defer the case for want of more details and information and directed TA, DIPP, to re-examine the case, thereafter.   Re-listed for 28.08.2013.
 
Case No M-110
NC No.18/14
Dated 31.07.2013

M/s Ajanta Offset & Packaging Limited, Delhi
F.No. 01/83/50/841/AM08/DES-IV/Pt
License No. 0510206858 dated 27.07.2007
 

 
Committee considered the case as per Agenda and decided to defer the case for want of more details and information.   Re-listed for 28.08.2013.
 
Case No M-111
NC No.18/14
Dated 31.07.2013

M/s Ajanta Offset & Packaging Limited, Delhi
F.No. 01/83/50/999/AM08/DES-IV/Pt
License No. 0510207844 dated 21.08.2007
 

 
Committee considered the case as per Agenda and decided to defer the case for want of more details and information.   Re-listed for 28.08.2013.
 
 
 
 
 
 
Case No M-112
NC No.18/14
Dated 31.07.2013

M/s Bankim Plast Pvt. Limited
F.No. 01/83/050/6/AM13/DES-IV
RLA No. 03/94/040/874/AM12
License No. 0310673725  dated 31.12.2011
 

 
Committee considered the case as per Agenda.  Based on the written recommendation of Technical Authority, C&PC (PC Division) furnished vide their O.M. No.46011/85/2007-PC.II dated 05.11.2012, Committee decided to reconsider and approve the case, on repeat basis, as under:-
 

Export Item Qty Import Item Qty
White Master Batch 106
(Containing 60% Titanium Dioxide,
25% LLDPE and 15% Lithopone)

1 Kg. 1. Titanium Dioxide
2. LLDPE Granules
3. Fumed Silica
4. Lithopone
5. Optical Brightner

0.5152 Kg.
0.2564 Kg.
0.0020 Kg.
0.1540 Kg.
0.0024 Kg.

White Master Batch 19990 (Containing
50% Titanium Dioxide, 25% LLDPE
and 25% Lithopone)

1 Kg. 6.Titanium Dioxide
7.LLDPE Granules
8. Fumed Silica
9. Lithopone

0.5139 Kg.
0.2570 Kg.
0.0020 Kg.
0.2571 Kg.

 
This decision would supersede the decision of NC Meeting No.25/83 dated 19.09.2012. 
 
RLA concerned may take necessary action under Para 4.7 of HBP as per above decision of NORMS COMMITTEE
 
 
Case No M-113
NC No.18/14
Dated 31.07.2013

M/s Devanshi Dyestuff
F.No. 01/83/50/652/AM12/DES-IV
RLA No. 03/94/040/487/AM12
License No. 0310653048  dated 12.09.2011
 

 
Committee considered the case as per Agenda and based on the written clarification and recommendation dated 30.07.2013 furnished by them in the above NC Meeting, Committee decided to correct the description of input item, as under:-
 

Import Item (From) Import Item (To)
Rhodamine GDN/Rhodamine 6GCP (C.I. No. Basic
Red 1)

Rhodamine 6GDN/Rhodamine 6GCP (C.I.
No.Basic Red 1)

 
Other descriptions and quantities mentioned in the NC Meeting No. 38/83 dated 21.12.2011 shall remain the same. 
 
RLA concerned may take necessary action under Para 4.7 of HBP as per above decision of NORMS COMMITTEE.
 
 
 
Case No M-114
NC No.18/14
Dated 31.07.2013

M/s Krishna Antioxidants Pvt. Limited
F.No. 01/83/050/951/AM10/DES-IV
RLA F.No. 03/94/040/1022/AM10
License No. 0310562161 dated 25.02.2010

 
Committee considered the case as per Agenda.    Based on the written clarification/recommendation furnished by TA, C&PC (Chemicals) vide their clarification and recommendation furnished vide their U.O. No. 14010/100/2012/Ch.II dated 24.07.2013, stating that the description of export product as granted earlier by Norms Committee, and the description mentioned in the advance authorization,
are technically same and, has no bearing on the ratio of input-output norms, irrespective of the change in description.  Committee, therefore, decided to consider the representation of the firm dated 15th July, 2013, and decided to describe the Export Item as given in the advance authorization, as under:-
 
From (Export Item, as per NC earlier) To (Export Item, as per AA, as required

now)
Diesel Fuel Additive (Fatty Alcohol (C-12 –
C-18) Ester of Terpolymer in Mixed
Xylene         

Diesel Fuel Additive (Fatty Alcohol C-12-
C-18) Ester of Maleic Copolymer in Mix
Xylene

 
There is no change in other quantities and descriptions in respect of other items mentioned in the NC Meeting No.1/83 dated 07.04.2010. This is only for regularization purpose.  No further export or imports shall be allowed under this license, as the same has already expired.
                                                                          
RLA concerned may take necessary action under Para 4.7 of HBP as per above decision of NORMS COMMITTEE.
 
 
 
Case No M-115
NC No.18/14
Dated 31.07.2013

M/s United Phosphorous Limited, Mumbai
F.No. 01/83/50/293/AM10/DES-IV/Pt
License No. 0310528658   dated 13.07.2009
 

 
Committee considered the case as per Agenda.    Based on the written clarification/recommendation furnished by TA, C&PC (Chemicals) vide their note dated 30.07.2013, Committee decided to amend the description of Export Item, as under:-
 
From (Export Item) To (Export Item)
Mancozeb 80% Mancozeb 80% WP (Mancozeb 80 WP)

 
There is no change in other quantities and descriptions in respect of other items mentioned in the NC Meeting No.17/83 dated 22.07.2009. This is only for regularization purpose.  No further export or imports shall be allowed under this license, as the same has already expired.
                                                                          
RLA concerned may take necessary action under Para 4.7 of HBP as per above decision of NORMS COMMITTEE.
 
 
 
 
 

Office of Directorate General of Foreign Trade 
New Delhi -0

------------------------------------------------------------------------------
Para 4.7 Decision(DRAFT)

MEETING NUMBER : 18/83-ALC1/2013 MEETING DATE : 31.07.2013
                                        (Preponed and held on 30.07.2013)

1

Case No.:6/10/83-ALC1/2012 Party Name:RHI CLASIL LTD Meet No/Date:18/83-ALC1/2013
31.07.2013

Status:Deffered and Re-indexed

HQ File :01/83/050/00186/AM13/ RLA File :09/24/040/00645/AM12/ Lic.No/Date:0910051860
22.03.2012

Defer Date:
28.08.2013

Decision :  Committee directed DDG (NC-IV) to talk to Technical Authority, Ministry of Steel, for expediting technical comments.  Re-listed for 28.08.2013.
 

2

Case No.:19/10/83-ALC1/2012 Party Name:RHI CLASIL LTD Meet No/Date:18/83-ALC1/2013
31.07.2013

Status:Deffered and Re-indexed

HQ File :01/83/050/00199/AM13/ RLA File :09/24/040/00653/AM12/ Lic.No/Date:0910051916
28.03.2012

Defer Date: 28.08.2013

Decision :  Committee directed DDG (NC-IV) to talk to Technical Authority, Ministry of Steel, for expediting technical comments.  Re-listed for 28.08.2013.
 

3

Case No.:8/26/83-ALC1/2012 Party Name:ITC LIMITED Meet No/Date:18/83-ALC1/2013
31.07.2013

Status:  Approved

HQ File :01/83/050/00490/AM13/ RLA File :09/24/040/00205/AM13/ Lic.No/Date:0910053416
03.08.2012

31.07.2013

Decision : The committee considered the case as per Agenda.  The written recommendation of Technical Authority, Department of Industrial Policy & Promotion, furnished vide their U.O. Nil dated 30.07.2013, based on the manufacturing process, production/consumption data duly certified by Chartered Accountant for the last three years and the total production of Board with
consumption of raw materials duly endorsed  by the Central Excise, was considered by the Committee and decided to approve the case as under, taking into account the average consumption of central excise data for the last three years:
 
Export Product: Shuttering Base 40 GSM (Speciality Paper used for Lamination)
 
Quantity: 1 MT
 
Import item:
 

Sl.No. Item Description  Quantity
recommended (in
MT)

1. Sodium Chlorate (Pulp Conversion Chemical) 0.02851
2. Quick Lime (Pulp Conversion Chemical) 0.9806
3. Titanium Dioxide (Oxide) 0.09664
4. Cationic Starch (Binder) 0.00806
5. Precipitated Calcium Carbonate (Pigment) 0.08002
6. Clay (Filler) 0.00026
7. Red Oxide 445 (Pigment) 0.06706
8. Core Pipes (Packing Material) As per packing

policy
9. Core Plugs (Packing Material) As per packing

policy
 
RLA concerned may take necessary action under Para 4.7 of HBP as per above decision of NORMS COMMITTEE.

 

4

Case No.:61/26/83-ALC1/2012 Party Name:SUDARSHAN CHEMICAL INDUSTRIES LTD Meet No/Date:18/83-ALC1/2013
31.07.2013

Status:Deffered and Re-indexed

HQ File :01/83/050/00543/AM13/ RLA File :31/83/040/00107/AM13/ Lic.No/Date:3110055808
17.09.2012

Defer Date: 28.08.2013

Decision : Email issued to firm for hard copy on 12.07.2013.  DDG (NC-IV) to approach RLA.   Re-listed for 28.08.2013.                                                                                     
 
 

5

Case No.:13/40/83-ALC1/2012 Party Name:UNITED PHOSPHORUS LTD. Meet No/Date:18/83-ALC1/2013
31.07.2013

Status:Deffered and Re-indexed

HQ File :01/83/050/00750/AM13/ RLA File :03/95/040/00521/AM13/ Lic.No/Date:0310715358
21.11.2012

Defer Date:28.08.2013

Decision : Email for central excise data issued on 12.07.2013.  Reminder to be sent to firm to furnish data within 15 days. Relisted for 28.08.2013.
 

6

Case No.:1/50/83-ALC1/2012 Party Name:SAERTEX INDIA PRIVATE LIMITED Meet No/Date:18/83-ALC1/2013
31.07.2013

Status: Approved

HQ File :01/83/050/00904/AM13/ RLA File :31/83/040/00175/AM13/ Lic.No/Date:3110056940
30.01.2013

Date:31.07.2013

Decision : The committee considered the case as per Agenda.  Based on the written recommendation of Technical Authority, Department of Industrial Policy & Promotion, furnished vide their U.O. Nil dated 30.07.2013, Committee decided to approve the case as under:-
 
Export Product:  Stitch Bonded Glass Fibre Fabrics
Quantity: 1 Kg.
 
Import item:
 

Item Description  Quantity recommended
E-Glass PPG 2002 600 TEX 1.0364 kg/kg content in export product
Polyester Textured Yarn PES 01 00076 P-Text 76 DTEX
Walker (76 Dtex)

1.05 kg/kg content in export product

Continuous Roving NTY 2002 73 (68 TEX) Tray 1.0364 kg/kg content in export product
 
RLA concerned may take necessary action under Para 4.7 of HBP as per above decision of NORMS COMMITTEE.

 

7

Case No.:3/18/83-ALC1/2013 Party Name:BOS NATURAL FLAVORS PVT. LTD. Meet No/Date:18/83-ALC1/2013
31.07.2013

Status: Deferred and re-indexed

HQ File :01/83/050/00277/AM14/ RLA File :10/24/040/00017/AM14/ Lic.No/Date:1010053869
26.06.2013

Defer Date:
28.08.2013

Decision : Re-listed for 28.08.2013.
 

Case No.:1/18/83-ALC1/2013 Party Name:JAY CHEMICAL INDUSTRIES LTD., Meet No/Date:18/83-ALC1/2013
31.07.2013

Status: Deferred and re-indexed
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8 HQ File :01/83/050/00275/AM14/ RLA File :08/24/040/00162/AM14/ Lic.No/Date:0810122899
18.07.2013

Defer Date:
28.08.2013:

Decision : Re-listed for 28.08.2013.
 

9

Case No.:2/18/83-ALC1/2013 Party Name:JAY CHEMICAL INDUSTRIES LTD., Meet No/Date:18/83-ALC1/2013
31.07.2013

Status: Deferred and re-indexed

HQ File :01/83/050/00276/AM14/ RLA File :08/24/040/00163/AM14/ Lic.No/Date:0810122900
18.07.2013

Defer Date:
28.08.2013

Decision : Re-listed for 28.08.2013.
 

10

Case No.:4/18/83-ALC1/2013 Party Name:ROHAN DYES AND INTERMEDIATES LTD. Meet No/Date:18/83-ALC1/2013
31.07.2013

Status: Deferred and re-indexed

HQ File :01/83/050/00278/AM14/ RLA File :08/24/040/00150/AM14/ Lic.No/Date:0810123039
22.07.2013

Defer Date:
28.08.2013:

Decision : Re-listed for 28.08.2013.
 

Date:02.08.2013
Place:New Delhi

G. SARAVANAN 
Foreign Trade Development Officer

 

http://pdfcrowd.com/html-to-pdf-api/?ref=pdf
http://pdfcrowd.com/customize/
http://pdfcrowd.com

